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CENTRAL ADMINISTRATIVE TR IBUNAL
CUTTACK BENCH: CUTTACK

CRIGINAL APPLICATION HO, 917 eof 2004
Cuttack, this the gy day of M,Z/ 2005

Shri Binayak Mishra esee Applicant

~ VERSUS =

Unien ef India & ethers eeee Respendents

FOR INSTRUCTIONS

1, Whether it be referred te the Reperters of not ?

2. Whether it be circulated te all the Benches ef the
Central Administrative Tribunal er net 2
J"‘ 5
)

( Wm.sony

MEMBER (JUDICIAL) VICE -CHAIRMAN

o
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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH: CUITACK

ORIGIN PL TION NO '
Cuttack,; this the5ﬂgay of /\«7 2005

CORAM 3

HON *BLE SHRI B.N.SOM, VICE-CHAIRMAN
AND
HON *BLE SHRI M.R.MOHMANTY; MIMBER (JUDICIAL)

ese

Binayak Mishra, aged abeut 48 years, Sen ef Late Chandra
Sekhar Mishra, permanent resident of Village/P.0./P.S.
Cdagaeny; Dist.Nayagarh, Orissa presently werking as PGQT
(Bnelish), Kendriya Vidyalaya, 3ingarsi 587, SUAF,C/e 99
A.p .0 L ]

saves Applicant
Advecates fer the applicant eseee Mr.JdeNedethi

Versuse=

1, Unien of India threuch Cemmissiener, Kendriya Vidyalaya
Sangathan (Hqrs) 18, Institutienal Area, Sahid Jeet
Sinch Matg, New Delhi-116 816,

2. Assistant Cemmissiener, Kendriya Vidyalaya Sangathan,
Pragati Vihar Celeny, Mancheswar, Bhubaneswar-751817.

3. Prinétpal,Kendriya Vidyalaya, Cuttack, CB=-4, Cantenment
Read, At/P.0./Dist-Cuttack-7%3 @01,

4, Principal, Kendriya Vidyalaya, Siggarsi, 507, SUAP,
C/‘ 99 AP0,

avcee RQSPQ ndents
Advecates fer the Respenients ssses M/s.Ashek Momanty,

S.P.N&yak &
M.K.Reut

eesespeBe o



This O.A, has been filed by Shri Binayak Mishra
presently werking as PGT(English) at Kendriya Vidpalaya
Singarsi praying fer a directien te be issued te the
Res,Ne.l and 2 te censider &nd dispese eof the representa-

tiens made by him in Annexures 5 and @,

o The grievance ventilated by the applicant in his
representation dtd.zg.ﬁals(%nnexure—ﬁ)concerne resteratien
ef date of increment and stepping up his pay with re ference
te the pay fixed in respect of his juniers en implemenwa-
tion of the recommendationsef the 5th pay cemmissien,

His representation dtd. 5.3.,04 (Annexure-8) has alse been

made en the same greund,

3 As the prayer of the applicant in this O,A, is
enly te issue a directien te the Respendents te dispese
of his representatiens referred te earlier with a reasened
erder, the matter ceuld have been dispesed of at the
admissien stage itself, Hewever, ne such prayer was made
at the admissisn stage, On receipt of the notice in the
matter, the Respendents have filed a detailed ceunter
wherein they have replied te all the issues reised by

the applicant in his represéntmti@ns referred te earlier,

4, Neither the applicant ner his Ld.Ceunsel was present
for hearing either en 15,4,05 er en 21,4,85 when the matter
was listed fer final dispesal, Héwever the Ld.Sr.Ceunsel

£~

for the Respendents was present and heard, We have aleeo
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perused the recerds placed befere us,

5e Frem the facts ef the case it weuld appear that

en receipt of the reply in ceunter by Respendents, the
applicant has ne mere grievance te ventilate as he had

net filed any rejeinder either, As the applicant seems

te have been satisfied with the reply in ceunter, the 0O.A.
may be dispesed ef at this stage, While dispesing ef

this O.A., we would, hewever, like te ebserve that ene ef
the grievances of the applicant as ventilated in his repre-
sentation as alse in the O.A, is that his date ef increment
being 1lst Aucust ef the year that date ceuld net have he@a ]
changed by the Respendents fer any reasen whatseever,

We find let of merit in the sadd submissien ef the applicant
that the erder issued by Res,Ne.2 dtd.22,8.03 (Annexure)
regarding #ixatien of pay ef the applicant en implementatien
of the revised pay-scale on the recommendatien ef the

8th Central Pay Commissien,that after expiry ef penalty'
peried, the applicant was entitled te eet Rs,7,300/- with
DNI Y&F with effect frem lst September of each year is net
correct, This erder is evidently incerrect and the errer
is detectable frem the reading ef the erder itself, Under
the captien "Revised pay as en 1,1,96" in paraq ef that
letter, it has been mentiened that increment in the pay-
scale of Rs,.6,560-10,500/~ is available wi th effect frem
lst August of each year vhereas in the para 2 of the letter
it is stated that frem 1,8,1997 he is entitled te get

‘ 'f LMz =% R8,7;300/~ with DNI WEP 1st September o

~

»
each year,
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Be Thus te put the awntreversy te rest, we hereby

set aside the erder dtd.22.8.83 te the extent it is menw
tiened in the secend para that "After the expiry of pemalty
period i.e, frem 1,9,1997, Shri B.Mishra,ToT is entitled

te get Rs,7,300/- with DNI WEF ist September of each year,
if etherwise admissible" and erder that after expiry

eof penalty peried, that is,frem 1,%.97, the applicant is
entitled te get pay at the stage of Rs,7,300/- with date

o f increment being 1st August ef each year, if etherwise

admissible,

6. The 0.,A, acosrdingly succeeds te the extent erdered

abeve, HNe cests.
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(MR JMOH
MEMBER (JUDICIAL) VICE=-CHATRMAN

SAN/



